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MR. CHAIRMAN: The House is adjourned
till 2.05 p.m.

The House then adjourned for lunch
at five minutes past one of the clock.

The House reassembled after lunch at seven
minutes past two of the clock, The Deputy
Chairman in the Chair.

THE DEPUTY CHAIRMAN: Now, we
have two things pending. We have a Bill
pending and we have the Speical Mentions.
Let us finish the Bill first because we had kept
the Bill half-way through. There are only three
speakers.

SHRI NILOTPAL BASU (West Bengal):
Madam, normally, the Legislative Business
gets precedence.

THE DEPUTY CHAIRMAN: That is what
I am saying. Let us complete the Legislative
Business. Then we can have Special Mentions.
Dipankar Ji, have you finished your speech?

SHRI DIPANKAR MUKHERIJEE (West
Bengal): No, Madam.
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THE DEPUTY CHAIRMAN: I thought
you had said that now you did not want to
speak anything. Actually, your party's time is
over.

SHRI DIPANKAR MUKHERIJEE: I know
that, Madam.

I. Statutory Resolution Seeking
Disapproval of the Oilfields
(Regulation and Development)

Amendment Ordinance, 1998

II. The Oilfields (Regulation and
Development) Bill, 1998—Contd.

SHRI DIPANKAR MUKHERJEE (West
Bengal): Madam, 1 was quite

happy when the Minister gave an assurance
regarding the coal-bed methane in RNA block
in Raniganj basin. But unfortunately, in spite
of that, the Minister has dragged the State
Government in this. As per my information,
this was the issue on which I was, probably,
shouting yesterday; I am sorry if I shouted--
with regard to this area, the clearance of the
West Bengal Government very much exists,
with effect from 8.1.1996. The State
Government of West Bengal has already given
the clearance. I am not sure whether the
Minister, knowingly or unknowingly, has
misinformed in the House. (Interruptions) 1
would like the Minister to clarify this point.

THE MINISTER OF PETROLEUM AND
NATURAL GAS (SHRI K.
RAMAMURTHY): Madam Deputy
Chairperson, the hon. Member has given the
fact that the clearance was given by the West
Bengal Government on 8.1.96. Even
Yesterday, I told him that I had just received
the information from the officers; I would
verify that and come out with the facts.

SHRI DIPANKAR MUKHERIJEE: No, I
have not understood.

THE DEPUTY CHAIRMAN: He is saying,
I have not understood.

SHRI K. RAMAMURTHY: My officers
have given me information that
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so far the West Bengal Government has not
cleared it, but your information is that the
clearance was given on 8.1.96. I will verify it
and come with the facts. ...(Interruptions)...

THE DEPUTY CHAIRMAN: Please come
with the facts because your officers may have
given you wrong information.
...(Interruptions)... Just a minute. The officers
may have given you wrong information, but if
you as Minister give this information in the
House, you will be responsible. It would be
better if you are careful. Don't follow the
officers blindly.

SHRI SANGH PRIYA GAUTAM (Uttar
Pradesh): Madam, he is very careful; that is
why, he is saying that he will verify it and
come with the facts.

SHRI DIPANKAR MUKHERIJEE: I,
therefore, take it that in R.N.A. block in
Raniganj, where the State Government's
clearance is very much there, the Minister
assures me, the coal-bed methane project work
will be taken up by the ONGC.

Madam, I am quite happy to further note
that the Minister has agreed that they are
having this royalty, and he would be in touch
with the State Government. He had already
contacted the State Government and he would
also be in touch with the State Government. I
would suggest that, if he thinks of a small
Committee in future when the royalty rates
have to be changed, both for onshore and off-
shore, as and when he feels it necessary, the
representatives of both the State Governments
and the Central Government should also be
assocated with that Committee. Then, there
will, probably, be a little better coordiantion
between the Central Government and the State
Government. As pointed out by Mr. Dave, the
oil has to come from the State, the State
Government has its own share, but,
unfortunately, in the eastern part, we don't
have much of oil. In anticipation, the Minister
should do something to see to it that oil is
explored gas is explored, more expeditiously in
the eastern region, in West Bengal, and also
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in the north-eastern region, in Tripura. I hope
this will also be taken care of. Madam, I thank
you very much. I have already taken a lot of
time of the Minister. I am sure it will have a
happy end like all is well that ends well, and no
further misinformation will be given. I want
three rigs in Tripura and the coal-bed methane
in Raniganj. Thank you very much.

THE DEPUTY CHAIRMAN: Shri C.
Ramachandraiah not there. Shri Drupad
Borgohain.

SHRI DRUPAD BORGOHAIN (Assam):
Thank you, Madam, for giving me time to
raise a few points on these Amendments. Let
me first express my disapproval to the
promulgation of Ordinances. This has become
a hibit of the Government to promulgate
Ordinances. The Government should not
amend Acts in a hurry, as is done in this case. If
the Government takes this position, then,
perhaps, it will be very difficult. This Bill could
have been taken up in the normal manner. Had
it been taken up in the normal manner, it
would have been better.

Let me come to the Amendments as passed
in the Lok Sabha. I have seen, I have
observed, that only a few Amendments have
been adopted in the Lok Sabha. The first one
is, sub-section (4)(b) of Section 6A of the
Orginal Act has been removed. That is one
Amendment. Sub-section (4)(b) of Section 6A
of the Original Act gives power to the Central
Government to enhance the royalty in respect
of any mineral oil once in a period of three
years. That is now being removed. If it is
removed, then, it will create certain difficulties
for the oil-producing States. Every oil-
producing State of India has a right to have
royalty being enhanced by the Central
Government. The original Act gives an
opportunity to the States to demand
enhancement of royalty once in every three
years. The States have a chance to calcula'e
their share of royalty, for three years, which
enables them to plan the development work.
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Since it is sought to be removed, the States
may have some difficulty. This may further
aggrevate the Centre-State relations in certain
cases. So, I think this type of an amendment
will not help and the Government should
rethink about this point.

Secondly, the amendment of sub-section (5)
of the original Act brings in the provision of
exempting generally and aobsolutely the whole
or any part of the leviable royalty in respect of
offshore exploration areas. To my mind, h is
detrimental to the national interest. I have an
apprehension that the Government wants to
invite multinational corporations, transnational
companies and other private companies to
explore the oil fields. This amendment of
exempting royalty, wholly or partly, was sought
for the purpose of giving an incentive to the
private companies. Will it not go against the
national interest? Moreover, the States have a
right to share the levy on offshore exploration.
This exemption may deprive the State
Governments of their legitimate-share of
royalty. So, I have an apprehension that the
amendments will go against the interest of the
oil-producing States like Assam, Nagaland,
Gujarat, Maharashtra and ohters. A State like
Assam depends on the royalties to a great
extent. So, the amendments may create
difficulties for such type of States. Therefore, I
request the Government to withdraw the
amendments at this hour itself. This is my
humble submission. Thank you.

THE DEPUTY CHAIRMAN:  Shri
Viduthalai Virumbi. You will have to be
extremely brief because you have only three
minutes.

SHRI S. VIDUTHALAI VIRUMBI (Tamil
Nadu): Okay, Madam, Madam Deputy
Chairperson, today we are dealing with a
subject which is going to affect not only the
present generation but also the coming
generations. Considering the present demand
and the present rate of petroleum products, we
have to shell out nearly Rs. 40,000 crores in
foreign ex-
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change. It may very a little here and a little
there depending on the international rate of the
products. Though fifty years have passed since
we got independence we have not achieved the
result which we ought to have achieved in this
fields. In one way, I can say that it is the brain-
child of the United Front Government. We are
having a foreign exchange reserve of 27 billion
dollars. Everybody knows that though the
quanitity is sufficient, the nature of the foreign
exchange reserve is volatile. If there is no
capital out flow, we will be in doldrums in
terms of import of petroleum products.
Therefore it is pertinent and important for us to
see that more crude is exploited from our own
soil. Recently, thirty-seven blocks, which are
not exploited so far, were identified. Out of
that, twenty-eight were offshore and nine were
onshore. A huge amount of money is essential
for it. Had it been exploited a decade ago or a
quinquennium ago, the problems that we are
confronting today would not have been there.
At least they have woken up. In today's
newspapers I read that the Pat-ronet Ltd. has
announced something I feel that it has been
delayed a little bit. This was decided by the
United Front Government. This Government
could have announced it some six months back
when it came to power. The Department woke
up when this issue was raised in the other House.
Even in the advertisement they have mentioned
only about Cochin. We have been talking about
the Southern Gas Grid. We thought that it
would come into existence. But now we feel
that we have been deceived by successive Gov-
ernments. Whether we would get it from Oman
or Jran—Pakistan has not at all allowed us to
conduct a survey, leave aside other activities—
if it is beyound 400 metres, it is very difficult
to get it repaired if something happens. We
were told that it would come into existence.
Now we have come to know that this questions
was discussed with the delegates who came
from across the border. Then they kept mum.
They went away. We feel that instead of the

Southern Gas
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Grid, a cross-country pipeline system be
thought of. What is its fate?

One pipeline for Cochin, Karur and
Trichirapalli was earmarked. Another pipeline
was earmarked from Chennai to Madurai via
Thanjavur—Pudukottai. Another pipeline was
from Vijaynagar to Vijayawada in Andhra
Pradesh. What is the present situation of these
three pipelines?

In Tamil Nadu recetly we have introduced
one system called Rural Mobile Marketing
Unit. It means they will go to the rural areas
and they will fill up the gas cylinders then and
there. I would like to know whether this
system is in operation. If so, what is the
development? I would also like to know
whether the Department has planned to
improve the unit system. If so, at what stage
is it?

In Tamil Nadu, there was a proposal to
establish 20 bottling units. Only one or two
bottling units have come into existence. There
was a plan to establish such units at Thanjai,
Nellai, Kovai and several other places. What
is the present position? Then a fractionator was
established- at Narimanam. I would like to
know whether it is in order. If no what are the
reasons? If it is working, all right, But I don't
think it is working. I hope the hon. Minister
would go into this matter also.

There was a proposal to set up LNG
terminal in Gujarat, Cochin and other places.
We felt that by establishing this terminal the
expenditure on road maintenance would come
down. Since the transport is taking place
through pipeline. There was a plan to establish
such a port in Gujarat, Cochin and other
places. I would like to know whether such a
port system has come into existence. What is
the Government doing in this regard? Apart
from that, if we introduce that systems, fishes
and even vegetables can be stored. We can also
say that even the sideline business can be
benefited out of this. So, along with the
terminal system, we want to know from the hon.
Minister regarding this system also. Regarding
the
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bottling unit, as I mentioned just now, nearly
in 20. places, namely, Nellai, Trichy,
Mannargudi, Kovai, and in case my memory
has not failed, even in Cuddalore, it has been
developed. We want the response from the
hon. Minister regarding this also. Regarding
royalty, you say that it will be revised once in
three years. There is no harm in it. But, at the
same time, if possible, we must find out some
norms taking into consideration the inflation
which is taking place every year. Now, once
in three years, you are settling it. In Australia,
when inflation takes place, there is a law that
whenever the Government announces the rate
of inflation, automatically, the limit in the
income-tax is raised. In the same way, taking
into consideration the fact that inflation is
taking place every year, the royalty should
automatically be enhanced. That will be a
scientific method and that will be beneficial to
the States. Accordingly, you can fix the price.

Madam, since the time at my disposal is
not adequate to deal with the Bill elaborately,
I have constrained myself to the State to
which I belong. I hope that the Minister will
respond to my points.

THE DEPUTY CHAIRMAN: Shri R.
Margabandu. You have only two minutes.
You explore your oil within these two
minutes.

SHRI R. MARGABANDU (Tamil Nadu):
Madam Deputy Chairperson, this amendment
is aimed at encouraging exploration of oil and
natural gas in this country. It is only to give
exemption that this amendment has come.
Madam, in this country, petrol is sold at the
rate of Rs. 30 per litre, whereas in America,
one litre petrol is sold for Rs. 10 only. Even
America is importing this petrol from those
countries which are extracting it. In the same
way, we are also importing petrol here. But
why is it that this petroleum price is
increasing like this every year in our country?
Even though there are several places which
have been identified in India with
petrol
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potentialities, yet why have these areas not
been explored? Is it a fact that nobody is
coming forward to venture into this exploration
or is it that this Government is not interested in
exploring petrol and oil in India? If the entire
potentiality is explored within our country,
then our country can become self-sufficient or
at least this much of cost can be reduced and
petrol can be sold at a rate affordable to one
and all. In America, even a coolie or a
scavenger is having a car and he goes by car
everywhere. He can afford to buy petrol. But,
here, not everybody is able to have a car. Only
the middle-class people or above are able to
have cars and buy petrol. The rise in prices is
alarming and every year it is increasing. We
should put an end to this and see that the price
of petrol comes down. Now, Madam, with
reference to this amendment, it seeks to have
new sub-sections (4) and (5) in Section 6A.
There seems to be some anomaly. I am subject
to correction. It is for the Government to think
over this matter. I .would like to quote section
6A. "The holders of a mining lease granted
before the commencement of the Oilfields
(Regulation and Development) Amendment
Act 1969..." If so, that section O6A
contemplates with reference to the leases, the
mining leases, which where granted prior to
the 1969 Amendment Act. Whereas it runs in
contrast in sub-section 2 of section 6A. "The
holder of a mining lease granted on or after the
commencement of the Oilfields (Regulation
and Development) Amendment Act, 1969...."
So, there seems to be some contradiction. That
can also be looked into. Madam, this
Ordinance has been promulgated hastily and
now (hey want its ratification. Whereas, in this
amending Bill, clause 1(2) says: "It shall come
into force on such date as the Central
Government may, by notification in the
Official Gazette, appoint," ie. it is the
discretion of the Central Government to notify
this Act as and when it feels. I want to point
out one issue. In this, the Central
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Government is holding the power. For
example, as far as advocates are concerned, in
1961, Section 30 was enacted, but for nearly
40 years, it has not been notified. So, when that
bonus is given to the Central Government,
what is the urgency in bringing this Ordinance
and now this Bill? Now, coming to sub-section
(4) everything is repeated. The only thing
added is this. Different rates may be notified
in respect of same mineral oil mined, quarried,
excavated or collected from areas covered by
different mining leases. This is the only thing
that is being added. But, in the Statement of
Objects and Reasons, it is said, "confer upon
the Central Government the power to notify
more than one rate of royalty in respect of the
same mineral oil produced from the different
classes of leased area; to empower the Central
Government to grant partial or full exemption
from the payment of the royalty in respect of
off-shore areas." So, what is said in the
Objects and Reasons is not reflected in the
proposed amendment. The only thing that is
sought for compared to the existing Act is:
different rates may be notified in respect of the
same mineral oil in different classes." So, the
Objects and Reasons does not tally with the
proposed amendment. These are my
submissions.

SHRI BRAHMAKUMAR BHATT
(Gujarat): Madam, I want to make certain
observations about mining which is before the
House for discussion. One thing which is very
clear is, the Government has equated the price
of imported crude and indigeneous crude. But
the crude price will remain the same in the
country. In view of that, what is the difficulty
for the Government in fixing the royalty?
Firstly, for every year, there is a uniform
royalty. If the price of crude is going to be
uniform, both imported and indigeneous, then
why should there be a differentiation between
one State and another State for the payment of
royalty? The royalty is given on an ad hoc
basis. Why should it be ad hoc? The price is
fixed. It is a uniform
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price, both for idigenous and imported
oil. When the price is fixed, the royalty
should also be fixed. There should be no
discrimination between Assam,

Mabharashtra, Gujarat or any other State, which
are the producing States. Therefore, my
submission to the hon. Minister will be that this
demand of the States has been pending for
several years now and it is being tackled by the
Central Government only on an ad hoc basis.
The royalty is* a substantial income to the
States and that royalty is not given in time.
Proper royalty is also not given. Both the
points are there. Therefore, both these points
should be considered by the Government.

Then, there is another equally important
point. You have said, "Different rates may be
notified in respect of the same mineral oil".
How can there be different rates for the same
mineral oil, when the mineral oil is the same,
the market price of the mineral oil is the
same? Now, the Government tries to
distinguish between the market price and the
well-head price. The well-head price is not the
real price. The real price is the market price.
So, it is the market price which should decide
the royalty. The Government is fetching a
particular price and that price should be the
basis of the royalty. Otherwise, it is not doing
justice to the the States. By this amendment,
the Government will be empowered to either
enhance or reduce the rate of royalty. In which
circumstances, does the Government want to
reduce the royalty, and in which
circumstances does the Government want to
enhance the rate of royalty? This should be
clarified by the Government. There should be
no discrimination. If this power is given to the
Government to discriminate between one State
and another, then it would be sheer
discrimination which should not be allowed,
in view of the fact that the price of crude oil is
going to be the same in the country and,
therefore, the price of the oil will be the same.
Therefore, I would like to know the
circumstances under which this
discriminatory authority, that
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is being given to the Government, is going to
be used. It should be made clear by the
Government.

There is one more thing that I would like to
point out to the Government. As per the
statement of the hon. Minister in this House
yesterday, 48 blocks are demarcated or kept
open for exploration by multinational
companies or foreign companies. But the point
is that the Government is thinking of giving
exemption on royalty so far as those companies
are concerned. Why? Why are you giving
special concessions to those who are coming
from outside the country for exploration of oil
here? Why should they get special concessions?
Why are you discriminating against our own
companies, our ONGC and other companies? It
the companies from outside come here, well
and good. It is okay. If it is the policy of the
Government to bring in all the multi-nationals
into the country in every sphere of life, bring
them. But, why do you give them special
concessions, like, they have not to pay the
royalty? The will have greater chances to
make and more profits. If that is in the mind of
the Government, then it is  highly
objectionable. Special concessions should not
be given to the multinational companies. If
they come here, they will have to compete.
Let there be a fair competition between our
own Indian companies and the companies that
come from outside. It there has to be a
competition, let it be totally fair competition.
So far as the royalty is concerned, no
exemption should be allowed to them.

Madam, I want to tell one thing to the hon.
Minister that the Government should prove
itself as a very good employer, the best
employer. But, unfortunately, what are we seeing
in every public sector company of our country?
The case of ONGC is not the same as that of
the other PSUs because it is making a profit of
crores of rupees. Here, the Government is not
giving a fair treatment to its own employees.
For example, a fair amount of operational
work of the
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ONGC is going on in Gujarat. Out of 10000
workers in Gujarat, 5000 are contract labour.
It there is a vacany, no regular man is
employed. If a vacancy falls, a contract labour
is employed. As a result, the number of regular
employees and the number of contract labour
in the ONGC has become the same. There are
5000 regular employees and 5000 contract
labour. Even if the contractor is changed—this
is the most unfortunate part of it — the
persons working under the labour contractor
remain the same. These people have been
working for the last 15 to 20 years. During all
these years, a person under the labour contract
is the same. He has not been regularised. He is
not getting bonus and other facilities. He is not
getting pay and other allowances. So, he is
totally exploited by the labour contractor. The
ONGC wants that this exploitation should go
on. This is not the case as far as the other
public sector companies are concerned. Their
case is different. Here, the ONGC is making a
profit of crores of rupees. Still 50 per cent of
its employees are working under labour
contract, which is higty objectionable. The
have stopped regular recruitment. The Union,
General Maz-door Sabha, has written a letter
to the ,hon. Minister and asked for a court of
inquiry. I appeal to the hon. Minister that the
court of inquiry should be appointed to look
into the proper demand of the employees who
are working there for the last 15 to 20 years.
There persons are being exploited. Therefore,
this discrimination between the regular
employees and the persons working under the
labour contract should be abolished. At least,
where the Government is making profit of
crores of rupees, they should prove that they
are the best employers. Set an example here in
this organisation. It hope the hon. Minister
will seriously consider this issue and give
justice to the poor workers who are working
there for the last 15 to 20 years as persons
under labour contract.

THE DEPUTY CHAIRMAN: I want to
mention something. S1§ THR P faed
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SHRI VAYALAR RAVI (KERALA):
Madam, I want to know as to when the
remaining Special Mentions would be taken

up.

THE DEPUTY CHAIRMAN: They will be
taken up after the Short Duration Discussion.

T [ ]Transilteration in Arabic Script
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HEW B o1l € o fre @ uftr Je 98 ae
UIaT € | 99 59 9 BT SIS BH ET 8 | H 39
AR | AR W 91 e BRAT AT | W bt
It gt g WES | 9 & ST H Sl HH 37
H ST I 371 TE B, IUDT U I HROT Sivfd
B 7ES § | TR fr 7E Sivtel T8 @éle
7T 3R Wl & Ryars 7 o) uran | gafog §
3y Hegd 4 Ugiferad @3 St | wee g
% 3 Agifore Uisaed &l HIFdl IR iz o |
IB BM P & ol 39 TR AT THRaAT A
IR & | WeR & 39 W) TR 9 @R
BT AIMBY Riifp UG Uided Hf BIAGT Bl
TG & oIy IR Al 95 a1 91g=1 4 aIl §
| fh[erEsll TRAR BRI & | WXPR PBioTa
T 2, 9 9 o ARBR & 9w 8 A e
PR &, @ ARNBRT AR IFBT GHIAN
P &, PRI H, 3T A |

Ay IRER B 39 ) fiRar &
AR &1 B8R 8RR gifora ides @ o
3R W RSP IIolel B BT W ARBR B
[EPENEZSIEI
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IRAT 39 <9 BT BT gwIfdd 89, 39 <9 BT
e wfad 81T SR o=y uert § wibal 7 8
ITAT-fhRTT # TN 81 S |

HEISAT, S &1 JARMPI3 & WY b yrgde by
B AT T 8 9V &R Ao uieed @t
Al 4, fIRIYeR SIsTdt &1 HIFd | gig & BRI
<9 & e | qren 7 ug § WeR ¥ faed
BT 6 98 39 IR THRAT 9 faaR &Y | 7 ereai
& A1 5 GeIE 989w BT qHYT HR BT E |
39T 31 3f H I Bl §HY {31, AT & A1
TS foTg # SITTehT §aT | SMHR The Pl § |

JIRUTIRT : IqTE AR BTHA Bl &l A |

SHRI K. RAMAMURTHY: Madam Deputy
Chairperson, I am thankful to all the hon.
Members who have participated and
contributed their wisdom towards this
Amendment Bill. Even though it has a very
limited scope, the Ministry of Petroleum has
been discussed here very extensively. I will be
very brief as regards the Bill and to some of the
points which have been raised by the hon.
Members. Madam, the present Act, that is, the
existing Act contains all these salient features.
(A) The royalty on crude oil and natural gas is
payable at the rate specified in the Schedule of
the Oilfields (Regulation and Development)
Act, 1948. (B) The rate of royalty can be
enhanced once in three years. (C) It cannot be
more than 20 per cent of the sale price of crude
oil of natural gas. (D) At any given point of
time, only one rate for any mineral oil can be
specified. (E) The royalty from on-shore goes
to the States and from off-shores it goes to the
Central Government. So, this is the existing
Act. Now the amendment which is being
discussed here will be implemented in
consultation with the State Governments.

These amendments are going to help the
States because the concerned States and the
Central Government have already agreed to fix
on-shore royalty at 12.5 per cent. It is high
when compared

Bill, 1998 to
royalty paid at the international level. The
States were insisting that the royalty rate
should not be decided once in a block period of
three years. I had narrated this during my
initial speech that from 1993 to 1996 and till
01.04.1998, we could not finalise the royalty
payable to * the oil-producing States because
we have to get the certificate from the C &
AG. Unless we get the certificate from the C &
AG, I can't disburse the entire amount. Even
the Government of Gujarat, the Government of
Andhra Pradesh, the Government of Assam
and the Government of Tamil Nadu were all
insisting why you don't pay roalty arrears, on
ad hoc basis and adjust it afterwards. My hands
are tied and I cannot pay it. We are waiting for
the certificate from the C & AG. We are taking
necessary steps. CAG is one of the bodies
created by the Constitution of India. We have
already conveyed the sentiments of the States
to the office of the C & AG. Hence, Madam
Deputy Chairperson, it is necessary that we
have to say good-bye to this "Once in a three-
years block period." We have to say good-bye
to fixation of royalty on adhoc basis. This has
been approved by the State Governments in the
meetings and hence this amendment. And
whenever ii is felf necessary, the Central
Government can fix the royalty for on-shore.
Yes, definitely in consultation with and with
the concurrence of the State Governments.
About the off-shores, yes, it is in the wisdom
of the Central Government.

A point has been raised as to why there
should be a differential rate of, royalty for the
same mineral oil. The existing provision is,
wherever you find condensate or crude oil or
gas — whether it is on-shore or off-shore or
shallow wat* er or deep water - the rate of
royalty is the same. Now what we want to
have is, we have decided to fix 12.5 per cent
royalty for the States. The differential rates are
now agreed upon. For on-shore, we are going
to pay 12.5 per cent; for shallow water, we are
going to pay 10 per cent; and for deep water,
we are going to
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pay 5 per cent royalty. So, for crude oil which
we arc getting from deep water, we are going
to pay only 5 per cent royalty for seven years.
If we are getting the same crude oil explored
from shallow waters, we are going to fix 10
per cent. And, if we are getting the same
crude oil from on-shore, 12.5 per cent royalty
will be payable. It is beneficial to the State
Governments.

The other point raised by the hon. Members
is , why we should exempt some of the
companies coming under the new Exploration
Licensing Policy. Madam Deputy
Chairperson, since you have widely travelled,
you know that investment on exploration, for
petroleum is a very risky investment. It is a
capital investment. At the international level,
blocks are offered to private or joint ventures.
In most of the countries this system is in
vogue i.e., in practice. This would apply not
only to private companies but also to pur own
national oil companies like Oil India Limited,
ONGC, etc. Any exemption taking place
means, it is also applicable to ONGC, Oil
India Limited, etc. Some of the people in spite
of investing millions of dollars, are not
getting anything. Then, we think that it is
necessary to consider this case. That is the
reason why we wanted this power should be
under the Central Government's purview for
exempting certain categories in offshore areas
which come under this new exploration
policy.

THE DEPUTY CHAIRMAN: Mr.
Minister, yesterday while I was hearing the
discussion, I found that not only petroleum
products like petrol and diesel are used as fuel
in cars and vehicles, but other fuels like
methane which are under the coal-belt or
coalmines, are also used. Why does not the
Government bring a comprehensive policy
which covers every kind of fuel which is
going to be used? Because, now recently gas
is being used to run cars. So, there should be a
comprehensive policy on fuel like we have for
power and energy, in the same way you
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can have a fuel policy and that will remove
all the discrepancies, if there are any.

SHRI K. RAMAMURTHY: Madam, I
agree with your suggestion. But, the problem
is that the availability is uncertain. That is
also one point which we have to consider. For
power we can say that this year or in the
coming five years, power generation would
be of the order of 12,000 megawatt. But here
we cannot fix it like that. We cannot say that
crude oil production will be such and gas will
be such. It is not that I am simply negating
your suggestion. It is not my intention. The
suggestion you have given is a good one.
(Interruption)

SHRI NILOTPAL BASU: Madam, what
you meant was not only the supply side, but
the demand side should also be considered.

THE DEPUTY CHAIRMAN: Yes.

SHRI NILOTPAL BASU: The demand
management to fuel should be there. It is
equally important to save fuel to the extent
we produce fuel. So, an integrated fuel policy
should be there.

THE DEPUTY CHAIRMAN: That is
exactly what I meant. I know everything is
dependent on availability.

SHRI K. RAMAMURTHY: Madam, as far
as we are concerned, we are only tied up with
the Ministry of Power for their power
generation demand. Whatever the fuel,
whether they want condensate; or they want
naphtha; or they want natural gas or whatever
it is. We are tied up with it as at present.
Definitely we will consider your suggestion.

THE DEPUTY CHAIRMAN: No, no. You
have not followed what I meant, it has no
link-up with power. What I am saying is that
so far as the fuel which is used for running
vehicles and fuel for burning is concerned,
there should be a common policy. Because it
comes under your Ministry. There should be a
comprehensive policy on that, so that there
may be a possibility of exploration of
alternative fuel other than petroleum.
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(Interruption). It is just a suggestion, after
bearing all the speeches.

SHRI K. RAMAMURTHY: Madam, I agsee
with your suggestion. Your suggestion is well
taken. But the problem is, for example, now all
vehicles are running on petrol and diesel, now
CNG and even some part of LPG which is
used for cooking is also used by people for
running cars. Even thought it has so far not
been permitted, it is going on. Particularly, for
LPG there is a demand that it should be
allowed to be used for running cars. As far as
Petroleum Ministry is concerned, we said that
we do not Have any objection. You can go
ahead with the parallel marketeers because we
are subsidising LPG. Since we are subsidising
LPG, we cannot afford to give it to parallel
marketeers for suppling to cars. But it is to be
vetted by the Ministry of Surface Transport,
the Environment Ministry, and also safely
measures have to be taken. So, what Mr.
Yadav said is that we can very slowly approach
your suggestion. This is what we can say at the
present moment, it is very complex because
every year we are paying Rs. 7,200 crores as
"subsidy on kerosene and LPG only. Some
Members including the hon. Member, Shri
Yadav, raised a point as to why the prices of
petroleum products like petrol and diesel should
go up. Whatever we arc earning by hiking the
prices of petrol and aviation turbo-fuel which
is used in aircraft alone is nearly compensating
these subsidies. Otherwise it is difficult to
maintain this subsidey ratio which we arc
paying on LPG as well as

on Kerosene. Madam, -the other point was
raised by the hon. Member, Shri Dipankar
Mukherjee. I have just now received a copy of
the letter addressed by the ONGC to the
Secretary, Department of Commerce and
Industry, Government- of West Bengal, Writers'
Building, Calcutta. "Attention : The Assistant
Secretary;. Subject Grant of petroleum
caploration licence for 240 square kilometres
in North Raniganj Area, West Bengal w.e.f.
23:11.1998". The letter was addressed to, the
Secretary, Department of Commerce
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and Industry on 23.11.1998. This is for your
information. My information is correct. If you
permit, I will pass it on to Dipankar Ji.

SHRI DIPANKAR MUKHERIJEE: I -am
sorry. There are a lot of changes. This is
something for North Raniganj block for which
the application has been made recently. What I
have been talking about, and your Ministry very
much is aware, is something different. Still now
I do not know why all this has been happening.
What I have been talking about is this. I have
been pursuing with your Ministry from My
onwards. I have got all the documents. This has
got nothing to do with it. The ONGC directorate
wrote a letter to me on July 10, 1998 saying all
applications for grant of PEL in respect of CBM
were turned down by the Ministry on the plea
that the CBM exploration shall be covered
under NELP specially formulated in this
context. In the same letter of July 10, 1998 he
has mentioned about the West Bengal business.
PEL in respect of block is to be granted by the-
West Bengal Government, though the
application was made for grant w.e.f. 10.12.95.
I have got a clarification with regard to this
from the Government of West Bengal. I wrote
to the Chief Minister of West Bengal and Govt,
of West Bengal has clarified that this clearance
was given from 8.1.1996. The State
Government has already accorded.a working
permission- to ONGC over an area of 170
square kilometres in South of Asansol, which is
known as RNA. That is a block I am talking
about for the last -one year. The Chairman of
the ONGC knows about it. Your Ministry
officials know about it. I have marked a copy of
this letter to Mr. P. K. Gopalasamy, Director
(Exploration) ONGC. After this, I again wrote a
letter to your Minister, Mr. Gangwar. He went
to Calcutta, addressed a Press Conference,
talked about coal-bed methane. Immediately I
wrote to him and that letter is dated 24.10.1998.
All these things are linked up with one
particular area, which is known
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to your Ministry. Then why are they playing
this game with me? I do not understand this. I
do not blame you, but Parliament is being
misled like this. This is something else. [ am
talking about something else. Please give me
permission to lay these papers on the Table of
the House.

SHRI JIBON ROY (West Bengal): They
are misleading the hon. Minister also.

THE DEPUTY CHAIRMAN: Instead of
laying these on the Table, it is better if you
hand them over to the hon Minister, because
he would know about it.

SHRI DIPANKAR MUKHERJEE: I have
been talking to every one. I do not mean
anything against the Minister, but my point is,
I am unable to understand what they actually
want. You mean for another year I should
again talk to the Minister. Let him ask for all
the papers and have an inquiry on this and
give me an assurance. I will assist him on
this, but I am not going after Minister after
Minister.

SHRI K. RAMAMURTHY: Madam
Chairperson, the hon. Member should have
patience. He should not get agitated. I have
invited him to my office today itself for a
detailed discussion. He would agree with me
on that point. Yesterday itself he has fixed up
the time that he will be meeting me at 7'0
clock.

SHRI DIPANKAR MUKHERIJEE: Mr.
Minister, [ have been very soft towards you. I
do not want anything else. If you are calling
me, it is all right. If you are calling me, please
get the whole inquiry done about how you
have been misled. Here is a question of
misleading the Parliament. Yesterday your
colleagues there were laughing when you
said: "If the State Government gives a clear-
ance, I will give clearance." What clearance
have you been talking about? All these papers
are here with me.
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SHRI NILOTPAL BASU: Madam, it is not
a question of one individual Member and the
Minister. Something has come up in the
House. It is the property of the House. There
is certain information given to the Minister
and he in the best of faith relates the same
information to the House. I think it will not
be properly addressed just by the individual
Member meeting the Minister. It is something
more than that.

SHRI K. RAMAMURTHY: Madam
Deputy Chairperson, my intention is not to
mislead the House.

SHRI NILOTPAL BASU: We are not
charging you....(Interruptions)....

SHRI K. RAMAMURTHY: I am sorry.
Please listen. I am also haying 23 years of
experience in Parliament. I must inform you
that this coal bed methane subject was under
the Ministry of Coal. It was transferred to my
Ministry only one year back. So, I do not
have the continuation and other things.
Madam, I have invited the hon. Member for a
discussion. I will invite the Secretary and
other officials. He can discuss everything
with them. We are prepared to solve it. It is
not my intention to hide anything from the
Parliament.

Madam Deputy Chairperson...,

SHRI DIPANKAR MUKHERIJEE: I want
an enquiry....(Interruptions).... It is a question
of privilege. You get the whole thing
enquired, get the papers, then, you call me. It
should be like that. ...(Interruptions)...

SHRI K. RAMAMURTHY: I never took it
like this.

SHRI DIPANKAR MUKHERIJEE: Please
get it enquired thoroughly and get the feed-
back from the officials within three days.
Then, you call me. During the Parliament
session, I can come and meet you. I do not
want to meet your Secretary and other
officials just like that. Again, some bla, bia, it
will go on like this. Let it be enquired into.

SHRI K. RAMAMURTHY: Please tell me,
how to solve it?



267 The Oilfields (Regulation

SHRI DIPANKAR MUKHERIJEE: Please
get it enquired into within three days. Then,
you get the enquiry report. You know what
exactly has been my contention. Based on
that, I can have a meeting with you.

SHRI K. RAMAMURTHY: Please do
come. If your contention calls for an enquiry,
I will not hesitate. I can assure that. Please do
come and discuss with the Secretary. You
can place all your facts.

THE DEPUTY CHAIRMAN: I know that
whenever we discuss about petroleum, there
is a lot of fuel....

SHRI NILOTPAL BASU: It is highly
inflammable.

THE DEPUTY CHAIRMAN: Yes. I have
to put some water over it. Now, the Minister
is going to enquire into it. He can inform the
Member as well as the House what the exact
position is. That is the best way to solve the
problem.

SHRI K. RAMAMURTHY: Madam,
yesterday, Mr. John Fernandes, had raised "a
point that why can't we have an appropriate
licensing authority. In this connection, I
would like to share some of my views. As
such, as on date, we do not have any proposal
for setting up of a licensing authority because
there are two variations. The House will
appreciate that licensing of telecom services
or for investment in highway sector, which
was quoted by Mr. Fernandes, is of a different
nature. There, you authorise the investment in
services. Here in the hydrocarbon sector, the
granting of licence for exploitation of non-
renewable soursce of energy means—in short,
if I have to say—you are allowing them to
exploit the national wealth. That is why the
world over, licensing for exploration and
exploitation of hydrocarbons is regulated by
the Government itself. We also intend to
continue with the same.

Madam, I would like to inform the House
that the Government have decided to set up a
Hydrocarbon Regulatory and Development
Authority. The Cabinet has already
approved the proposal. The
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Legislation has made certain

recommendations in this regard which arc
being examined. Thereafter, a Bill will be
introduced in Parliament. The proposed
Authority will look after all aspects of
hydrocarbon development and regulation in
the country, except licensing.

The hon. Member, Mr. Fernandes, and
other Members have mentioned that we are
encouraging, more and more, joint ventures
and private parties and discouraging our own
ONGC and Oil India Limited. The ONGC
and Oil India Limited arc our national
companies. So far, whatever discoveries have
been made, arc because of these two
companies only. Even after the announcement
of the New Exploration Licensing Policy, the
ONGC have applied for some licences. And
we are going to grant these licences to the
ONGC on nomination basis not on any tender
or competition. The ONGC and the Oil India
will continue to get Government nomination.
On nomination, blocks will be given
whenever, wherever, they want. Madam,
there are two confusing issues. There are
about 13 contracts which we have already
signed. These were offered to private parties
in the year 1993. It was getting delayed. No
agreement had been reached. There were
demands for changes in the clauses and some
concessions. Many demands were there from
the parties. Ultimately, after the new
Government was insalled in the months of
July and August, we were able to sign 13
contracts which has nothing to do with the
New Exploration Licensing Policy. That is a
different thing and this NELP under which we
are going to offer for 48 blocks is a different
thing. These blocks NELP only, in order to
have more transparency and attract some
foreign capital. Billion of dollars are necesary
for our hydrocarbon sector. So, in order to
atttact more and more foreign capital into this
sector of exploration and producers, we arc
giving certain concessions. Under the
concessions, there are some exemptions. In
deep-sea and other places
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where they may meet with failure in their
venture, there is no other way but to exempt
them from the royalty. The ONGC has the
option to take up 40 per cent participation
interest in all the exploration blocks granted
for private participation under the earlier
bidding rounds. That is in regard to the 13
blocks we have signed. In all the contracts,
the ONGC can take 40% as equity
participation. Under the New Exploration
Licensing Policy, the ONGC and the Oil India
Ltd. will also have to participate in the
bidding process. They will also be given
blocks on nomination basis. Suppose they
want to participate in these 48 blocks
particularly earmarked for the NELP. They
have to participate in the bids along with the
other parties.

Some hon. Members wanted a clarification
on the three slabs of royalty approved by the
Government of India. As I have already
mentioned, they will be, on land—12.5 per
cent; shallow water—10 per cent in the initial
7 years and 10 per cent after completing
seven years of production. The Bill seeks
nothing but an enabling provision to the
Central Government to notify the above rates
and the on shore royalty rates will be notified
after obtaining the concurrence of the States
concerned. There arc two things, Madam.
Under the amended Act, any revision of
royalty rates or the period-of royalty rates,
will be notified. All the notifications will be
submitted to both the Houses.

I now come to some of the points raised by
Mr. Virumbi, particularly with regard to
Tamil Nadu. He has claimed that this NELP
is the brain-child of the United Front
Government. (Interruption).

SHRI S. VIDUTHALAI
(Tamilnadu): The Bill.

VIRUMBI

SHRI K. RAMAMURTHY: All right.
There is no difference of opinion in this
respect. He has also referred to some of the
parking plans which were to come to Tamil
Nadu. He has mentioned some places also.
As. per the decentralisation
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policy, the Ministry docs not have any control
over the creation of the parking plans. Only
the oil companies have to bid. We are only
planning it. You have done it in the Eighth
Plan, you have to do it in the Ninth Five Year
Plan. They are doing it. But I would like to
assure Mr. Virumbi that whatever has been
planned, nothing is going to be dropped. That
much assurance [ can give to him in this
House. He has also referred to the Southern
Gas Grid. He has also esxplained the
behaviour of Pakistan in the Economic Zone
when we started our survey. There is a
difficulty in bringing the sub-sea pipeline
from Iran or Qatar. He has also explained that
point. But Still the Ministry has not given up
its hope. We are still pursing that matter. Mr.
Virumbi has also referred to the pipeline from
Visakhapatnam to Hyderabad via Triupati, and
Cochin-Karur-Trichy—Madurai, and Madras-
Nagapattinam. This is now in an advance
stage. 1 am happy to inform him that these
projects have been taken up earnestly, and in
our review meeting last month, the progress
was reviewed. The cross-country pipeline is
one of our dreams. Even though the laying of
the pipeline has been entrusted to petronet, the
Government is trying to find out whether it is
possible to offer the job of laying the pipeline
to some of the private parties, who are coming
forward for their complete investment. So, this
mater is under consideration in the Ministry.
We wanted to reduce the burden on the road
transport and the rail transport. This pipeline
will be the safest possible way by which we

can transport the petroleum products.

The hon. Member, Shri Brahmakumar
Bhatt, has raised a very important point about
the contract workers working in the ONGC in
Gujarat. The hon. Member, Shri Venkaiah
Naidu has also said about that I am basically a
trade union leader. I agree with Mr. Bhatt that
in some of the udnertakings, the number of
contract workers and casual workers in more
then the permanent workers. By
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adopting this modus operandi they can show
profits in the balance-sheet. This is one of the
things which they are doing. I an assure the
hon. Member that any exploitation of the
contract workers by the public sector
undertakings, particular, the ONGC, will not be
allowed. If the hon. Member has any spescific
information with him, he can pass it on to me
and I will take it up at my level and see to it
what best we can do in this regard.

Mr. Yadav had raised the point that if we
given this kind of exploration work to the
private and joint companies, then the
multinationals and the transnationals who are
coming to our country, will swallow our oil
companies, particularly, the ONGC. Am I
right? I will inform Mr. Yadav that India is a
very vast country. These forty-eight blocks are
nothing but a

peanut in the context of our deposits
earmarked for different types of blocks. The
ONGC is one of the five hundred fortune
companies in the world and it is one of the
biggest companies in this country. It will not
succumb to any pressure or competition or
challenge from the multinational or the
transational companies. Madam Deputy
Chairperson, one thing more I would like to
assure the House, that none of the public
undertakings in the Ministry will be
privatised. That assurance [ give. But as
regards disinvestment, yes, we are going in for
disinvestment, as suggested by the Disin-
vestment Commission. There should not be
any apprehension that these  public
undertakings, which are all very good, fortune
companies, particularly created by the
Government of india over a period of four
decades, will be handed over to any private
person. They will continue to be public
undertakings under the control of the
Government of India. Thank you, Madam.
With these words I conclude.

THE DEPUTY CHAIRMAN: Mr.
Chitharanjan is not there to withdraw. I put the
Resolution moved by Mr. Chitharanjan to vote.
The question is:
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"That this house disapproves of the
Oilfields (regulation and Development)
Amendment Ordinance, 1998 (No. 17
of 1998) promulgated by the President
on the 3rd September, 1998."

The motion was negatived.

THE DEPUTY CHAIRMAN: I shall not put
the Motion moved by Mr. K. Ramamurthy to
vote. The question is:

"That the Bill further to amend the
Oilfields (Regulation and Development)
Act, 1948, as passed by Lok Sabha, be
taken into consideration."

The motion was adopted.

THE DEPUTY CHAIRMAN: We shall not
take up clause-by clause consideration of the
Bill.

Clause 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and the Title
were added to the Bill.

THE DEPUTY CHAIRMAN: Now, Shri
K. Ramamurthy to move that the Bill be
returned.

SHRI K. RAMAMURTHY: Madam
Deputy Chairperson, I move: "That the Bill be
returned."

The question was put and the motion was
adopted.

SHORT DURATION DUSCUSSION
Sugar Policy

THE DEPUTY CHAIRMAN: We will not
take up the Short Duration Discussion on
Sugar Policy.

SHRI SOLIPETA RAMACHANDRA
REDDY (Andhra Pradesh): I thank you very
much, Madam Deputy Chairman, for calling
me to initiate the Short Duration Discussion
on sugar policy of the country. Madam,
everyone of us is aware that our country is the
largest sugar producing country and also the
largest sugar consuming country in the world.
In fact, India is known as the original home



